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(i) THE SOLVENT EXTRACTED OIL, DEOILED
MEAL AND EDIBLE FLOUR (CONTROL)
(AMENDMENT) ORDER, 1967

(ii)) THE  RICE-MILLING  INDUSTRY
(REGULATION AND LICENSING) SECOND
AMENDMENT RULES, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHEB
SHINDE): Sir. I beg to lay on the Table a
copy each of the following Notifications of
the Ministry of Food, Agriculture, Com-
munity Development and Co-operation
(Department of Food):—

(1) Notification G.S.R. No. 536, dated the 12th
April, 1987, publishing the Solvent-Extracted
Oil, De-Oiled Meal and Edible Flour
(Control) (Amendment) Jrder, 1967, under
sub-section (6) of section 3 of the Essential
Commodities Act, 1955. [Placed in Library.
See No. LT-323/67].

(ii) Notification G.S.R. No 735, dated the
9th May, 1967, publishing the Rice-
Milling  Industry (Regulation and
Licensing) Second Amendment Rules,
1967, under sub-section (4) of section 22
of the Rice-Milling Industry (Regulation)
Act, 1858. [Placed In Library. See No.
LT-458/67].

KEPORT OF THE ADVOCATES ACT REVIEW
COMMITTHI

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI D. R.
CHAVAN): Sir, I beg to lay on th* Table a
copy of the Report of the
Advocates Act
in Library. ~ See No. LT-524/67].

[ RAJYA SABHA ]

Review Committe:. [Placed
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LEAVE OF ABSENCE TO SHRI M. J.
JAMAL MOIDEEN

MR. CHAIRMAN: 1 have to inform
Members that the following letter dated the
25th May, 1967, has bee» received from Shri
M. J. Jamai Mol-deen:—

"I am duly in receipt of your summons
about the commencement of the Rajya
Sabha on the 22n«i instant.

I am sorry that I am not able to go over
to Delhi at present a* my Doctor feels that
I should not ga out at all. His certificate in
>rigir.ai is enclosed.

I am afraid [ may have to absent myself
during ttie current session of the Rajya
Sabha.

I request you, to kindly obtain leave of
absenee for me ter the entire current
session."

Is it the pleasure of the House that
permission be granted to Shri M. J. Jamal
Moideen for remaining absent from all
meetings of the House during the current
session?

(No how. Member disse«te<i).

Permission to remain absent grant-ed.

RE. CALLING ATTEN-
TION NOTICE

ENQUIRY

UNION HOME MINISTER'S SPEECH IN
CALCUTTA

MR. CHAIRMAN: Legislative Business.

SHRI BHUPESH GUPTA (West Bengal):
Sir, I have given a Calling Attention Notice. I
invite your attention and the attention of the
Home Minister and the House to a statement
ninde by the Deputy Chief Minister of West
Bengal yesterday in Calcutta in which he has
very plainly said that Mr. Chavan's speech in
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[Shri Bhupesh Gupta.]

Calcutta yn May 19 has created difficulties
tor ihe functioning of the West
Bengal State Government  and that he
has incited certain officials. If a private
individual had said it, I must have
passed over this matter in silence after we
had discussed it in this House. = Now,
the statement comes from a member of
the West Bengal Cabinet, who happens
also to | be the Deputy Chief Minister.
Also, in the same statement Mr. Jyoti
Basu has demanded the light to go to Ali
India Radio and ““H the Congress
traitors as Mr. K. K. Shah had justified
their Party being called traitors by Mr.
Gulzarilal Nanda. I should like to
know whether that Party would be
given that right. They are entitled to
have that right, because they had used
it for  that purpose. But here now I do
not know how Mr. Chavan is reading the
situation. I think that it is very necessary
for him to get in touch immediately with
the West Bengal  Government  and
find out from them as to how his
statement has caused damage and m what
manner, because we also feel that his
statement has caused incalculable harm to
the normal functioning of the West
Bengal State Government. Now, Sir, in
regard to Centre-State  relations we are
told much. Here we have a situation,
whether you like it or not—forget
for a moment the various parties
involved in it—wherein on the one hand
the Union Home Minister justified the
statement which he made within the
particular limits of a particular State, West
Bengal, and on the other hand we have the
West Bengal Government taking serious
exception to that statement.

SHRI AKBAR ALI KHAN (Anclkra
Pradesh): May I know, Sir, from Mr.
Bhupesh Gupta, through you, in order to
understand the situation whether the
other members of the Cabinet of the
West Bengal Government agree with the
statement made

Ny ftfaa?

[ RAJYA SABHA ]
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SHRI BHUPESH GUPTA: Yes, Sir.
Earlier also the  Minister of Broad-
casting said that everyone in West
Bengal agreed. Mr. Chavan is the
Home Minister, not even the Dep>: Prime
Minister. Now, Mr. Jyoti B& happens to
be the Deputy Chief Minister. Therefore,
let us take it ! ' what it is worth. Now,
Mr. Chairman, I request you to consider
the situation. You call for all the papers—

Attention Notice

the statement Mr. Chava, made in
Calcutta and what the West Bengal
Government had to say—and  see how

it could be tackled.  Secondly, I woulcl
also request them, through you, to see
that here the President is a federal
personali'y. He should immediately
call a  meeting of the We*t Bengal
Government's representat, and  tK,
Home Minister and others and thrash
out as to what are the norms to be
observed in this natter, whether the Union
Home Ministe at all entitled t,  go and
make a statement in , State on a
subject that comes within the exclusive
jurisdiction of the  State =~ Government,
under List II in the Seventh Schedule of the
Constitution, which has to be read, of
course, with article 246. Mr. Chavan
should clarify the position. I come from
West Bengal State. 1  do have a feeling
that the Central Government has incited

certain people in West Bengal against
the Ministry ..

HON. MEMBERS: No, no.

SHRI BHUPESH GUPTA: 1 shall

mention in this connection Mr. K. K. Ray,
former Home Secretary of the West
Bengal Government, has been transferred
somewhere from his post, for whatever
reason. Immediately we find that he is to
be made a Joint Secretary here in the
Home Ministry. Now, I am not going into
the intention. The cumulative effect of
these things, the cancellation or censoring
of the radio broadcast, then justify ins Mr.
Nanda's broadcast, Mr. Nanda calling
their Party as a Party of traitors and so
on—Mr. K. K. fihak justified it—then,
Mr. Chavan's *t»i*-
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Meat, then Mr. K. K. Ray's appointment
and then Mr. Dharma Vira coming as
Governor, all these things, is to poison
the atmosphere. 1 should, therefore,
request the Home Minister t» deseend, to
come down to reality and realise for
goodness's sake that the federal
principles must have their course. This
one-way traffic is not going to be
tolerated or allowed to take place. The
Centre can expect oae morning .

SHRI A. G. KULKARNI (Maha-
rashtra): Sir, on a point of order. Undei-
the rules unless the notice is-admitted, he
cannot go on like this and take
possession of the House. "What is this
going on?

SHRI BHUPESH GUPTA: A circus is
going on, do you not see? Being a party
to what ia going on, he should he gifted
with the right sense. He is going on with ,
speech. Now, you Congress Members
have got a knack of getting uP before I
conclude a sentence. For goodness's sake
at least allow me to come to a full stop
and then you get up. Now, Sir, therefore.
I say it is a very serious matter. I think
the West Bengal Government are
justified in making the allegations which
they have made against the Centre and
the Centre cannot expect regard from the
State Government when two of its
Ministers and also Mr. Morarji Desai,
three of them, seem to have developed a
kind of "gfaerao" against the West
Bengal Government—Mr. Morarji Desali,
Mr. Chavan and Mr. K. K. Shah also.
Therefore, I would ask for proper replies
to the points I have raised. It touches the
fundamental aspects of the Constitution
in the changed political conditions.

‘ﬂ-tﬁiw (?v?‘ qEEr ) gETIE
e, GEREET W L .
MR. CHAIRMAN: Have you any-
thing to say?

THEMTNTSTER OF HOME AFF
AIRS (SHRIY.B. CHAVAN): Have
you admitted the Calling Attention
Notice?

[ 5 JUNE 1967 ]
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Wt Wi qugfe @ ot aew
& % ¥ fads srar g f gard
TE-HaT A1gT ¥ A Ay when fear
§ #ag ¥ at 7 9oy fggmma W
THAT FT A AR GIUNE L

SHRI M. M, DHARIA (Maha-
rashtra): Sir, on a peoint of order

ot W gopfe . wifE IR
fos eq a9 @1 gazrT fear a7 fr
AT AW A F 90T

MR. CHAIRMAN: There is a Call-
ing Attention Notice today, no doubt,
but there must be sufficient notice te
the Home Minister and everyone com-
cerned {o reply to it. Mr, Chavan,

WY W gegT: ¥uoos A

SHRI Y. B. CHAVAN: The point I
wanted to make was
o wre gogft : 9 Iy 45 ue
FT TR TARY AT @R AT T T

MR, CHAIRMAN: Wil)
21t down?

you 1-,-“3!1-'9

sit Wi goghe : o) AY 227 61

m frrmm %@ & & o #to ad
siNfas. ..

ME., CHAIRMAN: 1 say, you kindly

sit down.
(Interruptions)

oY TS RewE T
A ARET §
MR.

please sit

CHAIRMAN: When 1 say
down, kindly do so,

(Interruptions)

SHRI Y. B. CHAVAN: My point is,

really speaking, there is no motion
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fiitfcre the House, but e»en then Mr.
Murahari went on making certain
statements ,nd assertions and they
asxtainly go on record. I think it is my
duty not to allow it to **> unchallenged.
The point is 1 made that statement in
Bengal. It T get another opportunity and
if the sainc situation continues in Bengal
I will have no hesitation in saying what I
had said .

->HRI BHUPESH GUPTA: Who
authorised you?

(Interruptions)

SHRI Y. B. CHAVAN: You cannot
shout .

SHRI BHUPESH GUPTA: You know
th, Constitution very well . . .

SHRI Y. B. CHAVAN: You do not
shout .

SHRI BHUPESH GUPTA: \xt me ileal
with it .

(Interruptions)

SHRI Y. B. CHAVAN: Why do you
not listen to me?

SHRI BHUPESH GUPTA: Surely.
You have got a chorus behind you.

SHRI Y. B. CHAVAN: Because you
started interrupting me.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
You were not interrupted. You should
listen to him.

SHRIY.B. CHAVAN: He said I went
and said something in that territory of
Bengal. Does he think that Bengal is
an  independent, sovereign country? It
is  part  of India. Do not forget that.
(.Interruption) I was within my own
territory. I was on Indian soil. I was 1
P.M. in that State. I was addressing the
Zonal Council where all the other States
were also present. [ was within my own
right; to say that.  The point is, it is
not the technical part that matters
most; whether  what I said was right  or
j wrong was most important.  What is

[ RAJYA SABHA j
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the quality of advice I gave? That advice
is good. That advice I give even today. I
would request my hon. friend to persuade
the West Bengal Government to accept
my advice.

SHRI BHUPESH GUPTA: Again and
again .

SHRI LOKANATH MISRA (Orissa):
You must allow me.

SHRI M. M. DHARIA: O, a point, of
order.

SHRI BHUPESH GUPTA: f was
"questioning Mr. Chavan.

SHRI M. M. DHARIA: On , point of
order. My point of order JS very simple.
There is no motion before the House.
You were kind enough to allow Mr.
Bhupesh Gupta to mention the subject. It
was mentioned. How could such sort of a
discussion be allowed when there is no
motion? Why are the rules ii .'ringed by
them?

SHRI RAJNAR-iIN (Uttar Pradesh):
There is no point of order. The Chair can
allow.

SHRI M. M. DHARIA: We are
bringing it to- the notice of the Chair that
it is not according to rules.

st TS o 1 arfvar ST
FIE CATEE WTE WET TET 2 | /A7 41
77 g% oiiaw & fr ag G dt asnfas
IR W (ATSH S qHar 2
SHRI BHUPESH GUPTA: I did not
want to disturb Mr. Chavan. But he is an
experienced man having been Defence
Minister, Home Minister, and what not. I
am not so experienced Or so qualified. He
got annoyed. I am not questioning a
citizen of India. He may say whatever he
likes. But here he is the Home Minister of
the Union Government. Certain consti-
tutional proprieties, certain constitutional
norms and obligations attach to him. T
say that Mr. Chavan that with a view to
encouraging thes" hooligans and his party
in West Bengal.



